
SCHEDULE I

FORM A

PUBLIC ANNOUNCEMENT .

(Regulation 14 of the lnsolveney and Bankruptcy Board of India
Process) Regulations, 2017)

Ndrrtyrul~

FOR THE ATTENTION OF THE STAKEHOLDERS OF PEMARI TECHNOLOGY PRIVATE
LIMITED I

1.2. NAME 0F CORPORATE PERSON PEMARI TECHNOLOGY PRIVATE LIMITED

DATE 0F INCORPORATION OF 26/08/2013
CORPORATE PERSON

3. AUTHORITY UNDER WHICH CORPORATE REGISTRAR OF COMPANIES, KANPUR

PERSON IS INCORPORATED/
REGISTERED

4. CORPORATE IDENTITY NUMBER

U72300UP2013PTC125341/LIMITED LIABILITY
IDENTITY/NUMBER OF CORPORATE
PERSON

5. ADDRESS OF THE REGISTERED OFFICE 102 JUDGE COLONY, SECTOR-P7/7, BUILDERS

AND PRINCIPAL OFFICE (IF ANY) OF AREA, GAUTAM BUDDHA NAGAR, GREATER

CORPORATE PERSON NOIDA, UTTAR PRADESH-201310

6. LIQUIDATION COMMENCEMENT DATE 25.07.2024

OF CORPORTE PERSON
7. ESTIMATED DATE OF CLOSURE OF 21.04.2025

VOLUNTARY LIQUIDATION PROCESS
8. NAME, ADDRESS, EMAIL ADDRESS, MR. ANKIT AGRAWAL

TELEPHONE NUMBER AND THE
ankitagarwalcs@gmail.comREGISTRATION NUMBER OF THE

LIQUIDATOR
62A,    KK    HOSPITAL    ROAD    NEAR    SWAMVAR
WEDDING  HALL  (RA|ENDRA NAGAR),  BAREILljY,
UTTAR PRADESH-24312 2+91-9456600033

IBBI/IPA-002/IP-N01070/2020-2021/13514

9. LAST DATE FOR SUBMISSION OF CLAIMS 23.08.2024

Notice is hereby given that the PEMARI TECHNOLOGY
liquidation on 25/07/2024.

s commenced voluntary



The stakeholders of PEMARI TECHNOLOGY PRIVATE  LIMITED are hereby called upon to submit a

proofoftheirclaims,onorbefore23/08/2024,totheliquidatorattheaddressmentionedagainstitem
8.

The  financial  creditors  shall  submit  their  proof  of  claims  by  electronic
stakeholders may submit the proof of claims in person, by post or by ele.ctmni.c

Submission of false or misleading proofs of claim shall attract pen

Date: 29/07/2024
Place: Bareilly Liquidator in the ri

PEMARI
Reg. No.: IBBI/IPA-{
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COle 

S. Sinha College, Aurangabad intends to upgrade any 
procure latest 

refurbish the Funiture Fixture an tments of the 
eguipment and other items Tor vanre invited fro 
college, In this regard, Seale qSevice Provider reputed and experienced Contra 
who are registered in GoV. t The list of items we Bihar Eproc2.0 portal and 

willing to underako h be 2scertained trom 
Specica in working hours. 

Interested and eligible fins aro requested to forwar 
their quotation through kegistered/Speed Post alongwith UJ 
years IT Return, PAN," GST Cortificate and MSME 
Ohocare lo ne undersigned within 10 days 

The undersigned reseves all the rights to reject any or 
all the tenders without assigning any reason thereof. 

(NAAC ACCREDITED 'B' GRADE) 

Upgroded to o Model College by MHRD, Govt.of India 

fa-s0/07/ 2024 

SHORT TERM TENDER INVITATION NOTICE 

titar 011 49267000, are t aut 1800 212 8800, ares uorersrrorrrtftroas 
duagc wnw.herohuuveingfinance. cm I ftsmr L65192DL 2016PLC30148 

HFDELHOU18000000399 &a Ar TE 
HFDELLAP18000000692 

ent thereof. 

e Iv gfayft fsa (uc) fruHde, 2002 T fH s(1) 

qfreur/ 

IEinal -2017( 

Principal S. Sinha College, 
Aurangabad, Bihar 

ACE 

20/ 05/ 2024, 

ACTION CONSTRUCTION EQUIPMENT LIMITED 
CIN: L74899HR1995PLCO53860 

T5 16/05/2024 
a 45.82 837// 

Regd. Office: Dudhola Link Road, Dudhola, Distt. Palwal-121102, Haryana 
Phone: +91-1275-280111 (50 Lines), Fax: +91-1275-280133 

E-mail : cs@ace-cranes.com, Website: www.ace-cranes.com 

NOTICE 

frE/ fa) 

nsfer of Equity Shares of the Company to Investor Educatlon 

and Prote ction Fund (IEPF) Demat Account 

26/07/2024 

tice is published pursuant to the provision of sub section (6) of the Section 124 of 
mpanies Act, 2013 and the Investor Education and Protection Fund Authority 
ntng, Audit, Transfer and Refund) Rules, 2016 incuding any amendment and re 

oly with the aforesaid provisions, the Company shal ransfer all shares in respec 
-dividend has peid or claimed for se ven consecutive years or more from 

the name of investor Education and Protection Fund 

S.COm. 

S sef up by the Central Government by the due date Le. 30 Octoher 2024 as 
tor Education and Protecion Fund Authority (Accounting, Audit, Transter and 

Rules, 2016 including any amendmentand re-enactment thereof. 
the Company has communicated all the concerned shareholders at their 

gistered with the Company/Registrar and Share Transfer Agent (RTA) 
se shares are liable to be transferred to relevant Account of EPF Authortty 
y has also uploaded on ts website www.ace-cranes.com, full detalls o 

emes of Such shareholders and their folio number or DP ID-Client ID with 
able to be transfered to the IEPFAccount. 

Jers may please note that after the above shares which will be credited in 

ccOunts of the IEPFAuthority then such shares will not be available to the 

r sale or transfer or dealt with in any manner except as per the process 

as prescribed in the aforementioned rules of section 124(6) of the 

t,2013. 
te that both the unclaimed dividends and corresponding shares including 

ts accruing on such shares, ifany, once transferred to IEPFAuthornty can 

ck from IEPF authority after following the procedure prescribed in the 

ers holding shares in physical form and whose shares are llable to be 

IEPF Demat Account, may note that the Company would Issue the 

e certficate(s). in lieu of original share certificate(s) held by the 
fter issue of duplicate shares cetificates, the Company shall inion Ul 

certificates into way of corporate action to convert the duplicate 

nd ransfer in favour of Authority. In respect of shares held in dernat form. 

shal inform the depository by way of corporate action where the 
nave ther accounts for transfer in favour of the Authority. 
ed sharehoders are requested to claim unclaimed dividernd for the 
ar 2016-17 (Final Dlvidend) and onward by making an appllcation to the| 
A by 20° October, 2024, faling which their shares shall be transferred to 

Account. For claiming the unclaimed dividend or in case you need any 
lanifcation, please wrte to Skytine Financial Services Private Limited, 
hare Transfer Agent of the Company or email at admin@skylinerta.com. 

For Actlon Construction Eaulpment L imited 

Regd. Office: 910, Chiranjiv Towe-43, Nohru Place, New Dolhi-110019 
Phone No. 011-26441015-18, Wobeile: 

TeT 

PARTICULARS 

PERFECTPAC LIMITED 

EXTRACT OF UNAUDITED FINANCIAL RESULTS 
FOR THE QUARTER ENDED JUNE 30, 2024 

RIn lakhs except EPS) 
Quarter Ended Year Ended |30.08. 2024|31.03.202430.06.202331.03,2024 

Unaudlted AuditedUnaudited Audited 
2,833 06 Total Revenue from operations 

Net Profit/(Loss) for the yearlperiod 
(before Exceptional items and Tax) 
Net Profit /(LOss) for the year/period before tax (aiter Exceptlonal items) 

1. Basic ( 

Email: compliancoollieor: www.perlectpac.com 

CIN No.: L72100DL1972PLCo05071 

Net Profit/(Loss) for the yearlperiod after tax and Exceptional items 
Total Comprehensive Income for the year/ne ariperiod [Comprising Profit/ (Loss) for and Otheeariperiod after tav 

Comprehensive Income (after tax) 

Equity Share Capltal 
Eamings Per Share of 2/- each 

2. Diluted ( 

NOTES: 

Place: New Delhi 
Date :29.07.2024 

102.29 

76.64 

76.64 

133.26 

fte 29 gnt 2024 

1.15 
.15 

18 
21 

Not 

2,794.72 

155.07 

155.07 

115.12 

117.04 

133.26 

10 T6 2024 
17 a 

and on the website of the Stock Exchange at www.bseindia.com. 

Not 

73 

fiTÉyT: LI8101HR1993PLCO32010 

Com 

2,397 92 10,112 06 
160.28 

160,28 

2024 2m S 204 

2024 F8 0R00 

119.31 

119.31 

I. The above unaudited fnansial raeulte were subiected to limited review by the 

Olautory Auditors of the Company reviewed by the AUdit Committee and approved by 

2024 the Board of Directors at its Meeting held on JuIyo,ted financial results for the 
The above is an extract of the delailed toma o hange under Requlation 33 of 
quarter ended June 30, 2024, filed with the Sorements) Requlations, 2015. 
the SEBI (L0sting Obligations and Disciosiorhe quarler ended June 30,2024 is 
The fulfomat of the unaudited financial resnn's website at www.perfectpac.com 
available under the investor secton 

T 2024 4 600 T 

133.26 

Not Annualised 
Annuallsed Annualised| Annualised 

1.79 
.79 

523.94 

arr ERT GT ä HH Rya ten 14/2020 iS 14.03 2020) 17/ 2020 (i 
13 3ÌN 2020), 20/2020 (ee 5 2020), 02/ 2021 i 13 U 2021). 21/2021 
(eatas 14 RR 2021), 02 /2022 (eates s Å 2022) sitr 11/2022 (Rts 28 feriaR 2022) 

523.94 

2020, #t /qesit /frys/fgrs 2/snfTa/2021/1 fRÍs 16 y, 2021, 
ta /qs /qusi /g 2 /f3TR // 2022/62 ts 13 2022, 
/qust rgusi/sis-2//sntR/ 2023/4 fs 5 GI, 2023 grgA ETRI 

31 quty fi 29 yeT, 2024 rI 31 rá, 2024 II T fery refra faqr 

398.13 

For Perfectpac Limlted 

Sanjay Rajgarhia 
(Chalrman and Managing Dlrector) 

DIN: 00154167 

400 05 

133.26 

(-f u f a/OTUd HTHG 4 HGR WWw.evoting.nsdL com 

9 

art TA cs.complianceameverepparel.com /admln(askyllnerta.com fera HOd I 

www.meyerapparel.com R sR H HYHdiy i dHIE www.evoting.nsdl.com str 

dHgE www.committedgroup.com ta investors@committedgroup.com 

a ialt t pT ¢HG0 28T aifts TH tos utgu) uarr 2 
3 2024 4R 12 00 fui ohH HT)e 

| TOAI | 

3 

2 

7 

af 

Tattte afth & Arur fafa29/08/ 1988 

r -30/07/2024 

feru fcle 2017 

30 y$, 2024 

fetea 0/01/2024 

J74899DL1986 PTCO25284 

t 29.07.2024 

26/07/2024 

shashibpd@gmail.com, "011 44466973 

IB8I/IPA-002/|P-NO0676/ 2018-2019/12 114 

25/08/ 2024 

(Fafs qfrT soyr) faftu, 2017 1 fafuH 14) 

09/11/1998 

rete, Ro-110025 

frye 9Tgàe fefares 26 en 

a Ro - 110017. shashibpd@gmail.com. 
o11 44466973" 94T8 1BBI/IPA-002/P. 

NOO676/ 2018-2019/12114 
25/08/2024 

fi44, 2017 fu 14) 

26/08/2013 

4.e 8a tsT / e tr u72300UP2013PTC125341 

25.07 2024 

fess rrHIA sRATH 21.04.2025 

19 

ankitagarwalcs@gmall.com 

a), , 3 TTI-243122 
+91- 9456600033 

23.08 2024 
BBVIPA-0021P-NO1070/2020-2021/13514 

us t. IBAVIPA-002//PNO1070/2020-2021/3514 

102.29 
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